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SHRIMATI JAYA BACHCHAN (Uttar Pradesh): Sir, | associate myself with the

matter raised by the hon. Member.

SHRI VAIKO (Tamil Nadu): Sir, | too associate myself with the matter raised by
the hon. Member.

DR. AMAR PATNAIK (Odisha): Sir, | too associate myself with the matter raised
by the hon. Member.
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Need for availability of all Official Languages and Classical
Languagesin Devanagari script
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SHRI VAIKO: *

MR. CHAIRMAN: Please sit down. ...(Interruptions)... This is not a debate; you
know it. ...(Interruptions)... This will not go on record. ...(Interruptions)... He has
expressed his views. ...(Interruptions)... You have got a right to agree or disagree.
...(Interruptions)... Let there be no unnecessary controversy in this. ...(Interruptions)...
This is not the right thing. ...(Interruptions)...
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MR. CHAIRMAN: Every Member has got a right to express his views; he is
permitted. If any Member disagrees with him, he has got a right to disagree with him,
but not under this rule. Under this rule, hon. Members can only make their views. If
you don't agree with it, don't agree. | agree that you don't agree.
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Unacceptable portrayal of Puranas by a dance group in Canada

DR. SONAL MANSINGH (Nominated): Sir, | want to draw the attention of this
august House to something that may seem not of immediate importance, but, | think,

the echoes go far and wide. Recently, a dance presentation in classical Bharatanatyam

*Not recorded.



